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: 140 - { Copy of order of Reglstrauon or of Order in Appeal
*] 41 Payment of Fees
42 Contributioh by employer
L i —or T




‘ . x . r—~
Wy g, Riw 30 st 2008 .

© o 396(40)

. SCHEDULE, '~ ~

[_SCHEDULE -1 ] Tist of Employments '

FORMS -

‘Form -1 | Budget for the financial year
Form-- 11 Annual Report
Form -.1I1 ‘Application for Registration as- Member

| Form - IV Nomination Form
Form - V Register of Members .
‘Form - VI Members' Identity Card .
Form - VII Application for amendment in Identity Card

< Form - VHI Application for Duplicate Identlty Card

"{Form - IX - Regaster of appeals’

Form - X Register of unorganized workers employed by the employer
and of membérs among them .
-Form = X - Application for - registratlon of establlshment employmg
' unorganized worke i

Form - XII Certificate of Registration

Form - XIII

Register of Establishments

-
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GOVERNMENT OF MADHYA PRADESH |
'LABQUR DEPARTMENT -
MANTRALAYA
- NOTIEICATION

F.No. 28-9[05[B/X\II -In exercise of thé-’powers conferred by section 51 of the

Madhya Pradesh Asangathit Karmkar Kalyan Adhiniyam, 2003 (No. 9 of 2004), the

State Government hereby makes the following rules .relating to constitution of
Board, its functions and meetings and allied matters, namely:- '

RULES
_ APTER - I - PRELIMINARY -
1. ort title, application and comme ;.

(1) These rules may be- called the Madhya Pradesh Asangathit Karmkar
Kalyan Rules, 2005.
-.(2)  They shall apply to the employments Specrf' ed in the schedule in which
,appmpriate Govemment is the State Government under the Act.
(3) . They shall come:into force on such date, as the State Government
_, - - may, by notification, appoint. '
2. Qef‘ nit n :

In these rulés, unless the oontext othemlse requires:..

1

(@) T"Act" means the Madhya Pradesh Asangathit Karmkar Kalyan

Adhintyam, 2003 (No. 9 of 2004).

(b) , "Board" means the Madhya Pradesh Rural wnorganized worker's

"~ welfare Board and the Madhya Pradesh Urban unorganized worker's

welfare board, as the case may be, constituted under section 3 of the
Act; :

{¢) "Form" means forms appended to these rules;

(d) "Section" means a section of the Act; .

(e) “State Government” means the Government of Madhya Pradesh; .

()  words and expressions used but not defined in these rules shall have
the same meaning as assigned to them in the Act.

. I E—,‘ .
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_-of:-

RURAL AND URBAN AREAS
Conshtutlgn g ghg Board :

The Madhya Pradesh -Rural Unorganlzed Worker's Welfare' Board and the
Madhya Pradesh Urban Unorgamsed workers welfare Board shall separately consrsls

(@

o)

(c)
(d)

" The Minister for-Labour, Madhya Prade,s.h'as the -ex}ofﬁclo Chairperson
_ for each Board; ..

Secretary to the _Government in charge of Labour Department
Labour Commlss:dner, Madhya Pradesh;.;c- .- - N

Secretary to the Govemment in charge of -Finance Department over his

. .nominee not beiow the rank of Deputy Secretary; -
. Six, members to be. appounted by the.State G‘overnment represénting
employers of unorgamzed sector for each Board’ separately,

. -_‘-§p( members to be .appon_nted by the State' Government representing
u‘norganized workers, two of whom-shall be'women for each Board
g separately and one of whom shall be from Scheduled Castes one from
Scheduled Tribes and one from. Other Backward classes
Terms of Office :
¢S ‘A _lmerriber appointed under clauses (e) and (f) of rule 3 shall hold
df’firce,a_t the pleasure of the State_Government. ~ |
(2) Spbject to the .provis.ions of sub-rule (1), a. member specified therein

shall, unless he resigns his.office or dies or'otherwise vacate his '
dfﬁce at an earlier date, hold office for a period fo‘r three years "

from .the date of publication of the notification. in
the Madhya \Pradesh Gazette appointing him as a.member of the

= P

P I T IR
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e Board for each Board separately\ and shall be ellglble for re-
o appomtment : ’

. e et
) - ' .
- -

(1). ’_: A member appolnted under clauses (e} and (f) of rule 3 rnay res:gn his
ofr ice by writing under his hand addressed to the State Govemment
(2)- - The resignatmn shall take effect from the date of its acceptance by the

. ~

Sl:ate Government.

6.  Vacation of office: -

A member appo:nted under claukes (e) and (f) of rule 3 shall be deemed to

- ‘.l d

havevacated his ofﬂce, if — .
(a). he is declared to be of unsound mind o.r.an uooi’sfc':h'argeci insolvent by
.., acompetentcourt,or- - | -
(b)r he Is ‘convicted of an -offence “which, m 'the opmlon of the State
Government mvolves morarturpltude, or’ ’ . .
"{©) " . he |s absent from three consecut:ve meet!ngs of .the Board wtthout
Ieave of absénce from the Chairperson or ** '

" {d)’ he: ceases ‘ta” répresent ‘the’ mterest for representlng wh[ch he was

~

appolnted

’ 7. . Fllllngjgp gf gagggi vacancies @

A member appointed. to fill a casual vacancy, arising due to death. resignation

or otherwise of the member shall hold office for the remaining period of the term of

office of the member, in whose place he is appointed.

8. Meeting of each Board :
(1)  The each Board shall ordinarily meet once in three- month: = *
‘Provided that: -the’ Chairperson’ shall, ‘within fifteen days of
the receiptof a requisition In writing from not less than one’
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- third of the members of the Board, call a special meeting theredf,

) ‘No business shall be transacted at any meeting of the Board, unless at

least six members are present, of whdrn at least one shall be from
among those appointed under clause (a), (b) and {¢) of rule 3.

9, ojt'i' fm ist of business :

Notice intimating the date, time and venue.of every meetmg, together with a
list of business to be transacted at the meeting, shall be sent by reglstered post or
by speclal messenger, to each member fifteen days before the meeting for each
Board separately: ' - '

Provided that when the Chairperson, calls a meeting for consadenng any
matter .which In his opinion is of urgent nature, notice of not less than three. days
shall be deemed sufﬂcnent.

hg rperson EQ pre §ldg ;m !in9§ 3

" The Chairperson shall presude over all meetungs of the each Board, if the
Chalrperson is, for .any reason, unable to attend, a meeting of the Board, Member
appointed under clause (b) and if the chalrperson and the member appointed under

clause (b) are, for any reéson, unable to attend a meeting of the Board, member

appointed under clause (c) shall preside at the meeting.

11. Tian § g;:on of Business : |

Al questuons which come up before any meeting of the each Board shaII be
decnded by 3 majorrty of votes of the members present and veting, and in the event
of equality of votes, the Chairperson, or in his absence, the person presudmg, shall
have a second or casting vote.

12 inutes of in o
. The proceedings of each meeting of the each Board shall be recorded and
circulated to .all members after approval by the Chairpersonas soon after

for

13

all
ral

14
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the meetmg as possrble subject to confi rmat:on in the next meebng of the Board.
* After such. conﬁrmation, they shall be recorded in a Mmute 'Book, whrch shall be kept

ufor permanent reCord

'. 13. wances payable n-offici mbers :

Every non-official ‘members shall be paid “traveling allowance end daily

allowance for attendmg meetings of the each' Board and its sub-commrttees at the
" rates decided by the Board. ‘ |

- 1 . 14, ‘§ub Committees of the each Board:

4 .- (1),. The Board may. appomt such. sub-committees, as |t may’ deem fit for
i _‘__the proper d:scharge of its dutles R .

. (2) : Every sub-commrttee shall'Include at !east one member appomted to
the Board under clause (a), (b) and (c) of rule 3
o . Provided that te sub—commrttee ‘Shafl contrnue in offite until a
S new sub—oommlttee is constituted .
3) . ‘The Board may frame regulatron for cohduct of buslness of the sub-
_ committees. Recommendabons of every | sub-commltte“e shall be placed
before the Board for dedslon A KN ’

.|4-',_....t,". ' -

15. Duties gng‘ 'fgnctigng of thg each Bga_r_g :
(1) The Board shall be responsrble for:.

(a) All matters connected with the administration of the Fund,
. including laylng down policies for the lnvestment of the amount
.. standing therein;
(b) Submission of annual budget annual report and audited
accounts to the Government under sections 10, 11 and 12
i = respectively of the Act;
' (c) Proper msaintenance of accounts and their annual audit in
~ -accordance with the provisions of section 12 of the Act;
(d) -Collection of contribution to the fund and other charges;
N - (e) Proper and timely recovery of amounts due to the Board;

o

e mem——t wrer
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\ (f) Perfqrmlng functlons sgecrt‘ ed and- preSe:tibed under sectnan 7 of
e i thEACt- T TR T : :
'(2) Each Board shall furnlsh to the Government such lnformatlon as |t may
B seek from txmetohme
16 Appoin ' c tary, other o ‘c's and Staff: ¥

(1) Each Board shall wuth prior concurrence of the State Government
| 'appomt -an officer not below the .rank of a Deputy Labour
Commissioner as Secretary of the Board. :

Provuded that one person may be appolnted as secretary of .both the

. Boards, L e : o
(2) " Each Board may appolnt suqh other ofﬂcers and emptoyees, as it may
consrder necessary for the effi crent drscharge of irs funct:ons

o Provrded that no post shall be f Iled up, |n the each _Board, unless
P N |t~1 creationj_xas %irsgl‘bgen ryp;pveq ?_y mggwte vaernment

~_..:9 the Boa ..w '.,". - ‘_' LN - it _._ e .
,shall mutates mutandis, app!y t off cers and employees of the each
Board: . = . S P
(a) . Madhya Pradesh Clvll Servlces (General Condntrons of Servuce)
" . Rules, 1961; o -
(b) Madhya Pradesh Civil Semces (anduct) Ruies, 1965
(c)k Madhya Pradesh Civil: Services .(Classrf catlon, Control and
" Appeal Rules; 1966; T
v - {d) . Madhya Pradesh Civil Servlces (Medlcal Exammauon Rules,
L1972 L |
‘ (e) Madhya Pradesh Civil Sen_rices(Leave) Rules, 1977;
(f_) . Madh)ra Pradesh Civil Services (Joining TgrneJ Rules, 1982,

e e

no (1)" . ‘Fhe followmg rules-applicab!e to e[nployees of the State Government -

w
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AN State ‘Civil-Services: on Posts of Clas$: HE: -and- Class N) Rules,'.‘
) _’_::: o _ . .’.;.. 1985 L ‘-' " .l.--._;,‘___.,‘ ‘:.‘_'..: . EEE . .

‘ _ , _ ".(h) Madhya Pradesh Civil Services (Specnal Pre\risiaﬁ“ofappoinhnent.
: SRR ofWomen) Rules, 1997; e e e T

O Madhya Pradesh Public Services (Pfomotlon) Rufés, 2002.

- (2) - Classification, ‘pay scales, allowances, recruitthent pfocedure, and

.terms and conditions of service of officers and employees of the Board,
.%o the extent.not expressly provided in thé Rules-specified in sub-f«uie
(1), shall be such, as may be determined by'the Board wuth the prior

approval of the State Govetnment. '

(1) €£ach Board may, as soon as fay-be, after comlng ﬂwo?orce of these
* rules, cohstitatat/a Fund¥itobe- dalledithe *iadhyal Pradesh Rural
. unorganized worker's welfdré® furg*aft <Madiya; Pradesh Urban
Unorgahized Workers Welfare Fund" in accordanée with the provisions
of the Act and these rules.” - CEL A el |
(2) The fund shall vest in and be administeréd by conc‘érmng Board

- N M - - . - - . ¢

Ali moneys -b'elonging'tb the fund may be-invested in’ Scheduled Banks or in
securitles referred to in clauses (a) to (d) of section 20 of the Indian Trust Act, 1882
(Central Act 2 of 1882) T

e L B R e R i R AR 39&@7{:'3

Lged s '(g) Madhya -Pradesh Ex-serviceden (ReServauonrofWéaﬁdfa it -

e

v-"---
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20, gg_'gg_. e e st eme S v o
- (L)' Each.Board shalrprepare and approve before 16%: March every year its
* budget for the next financial year, showing Its.estimated receipts and
s oexpenditure.s - el L T

(2) The Budget shall be prepared in Form-I and .after approval by the

Board, - shall be forwarded to the State Government so as to reach by
" 20" March every year.
21. Annual Report ;
A report on the functioning-of the Board during every ﬂnanclal year shall be
approved by the Board .before 15 June of the following ﬁnancual year and shall be
submltted. to me Government by the 31¥ July of that year in-the Form-1I. -

22, Executjon of Contract " . | | .

All orders and other instruments on behalf of the Board shall be made and
executed in the name of each ‘Board and shall, be authenticated by such person as
eachBoardmayspecrfy* e P el

-
-

CHAPTER 1
) Registration of Unorganized Workers as
v, _Member.ofWelfare Fund
23. | wo uie for r tratio m; :

(15 .gAn application for registration as member under Sub-Section (1) of
. .Sectlon 14 of the Act, shall be made in duplicate-in Form-III annexed
_ to these Rules separately to the Officer authorized by Madhya Pradesh

Urban Unorganized Workers Welfare Board in this behalf under sub-
section (3) of Section 14, and shall .be accompanied by the following
documents namely :

e he mA o dm g eeemi e arn

Ru_ral Unarganized worker's Welfare Board and the Madhya Pradesh -
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(2)

@3)

- O .,

’ “ L I

(é) g 'Proof of age in one or more of the followmg forms, namely
Ol Oertiﬂoate or Mark Sheet awarded by an Examination
B Board or Universlty, or School Ieavlng Cerof cate issued
by the last sehoo! attended o '
i (ﬁ) ' Certificate from the Registrar of Births and Deaths,
(i) Certificate from the Gram Panchayat or Chief Municipal
Officer. . _
(iv) In the alisence of the above certificates, a certificate

" from a Medical Officer not below the rank of an Assistant ‘

Surgeon ln Government Service,
(b) ’ Proof of status as unorganlzed worker for. at least ninety days
dunng the precedmg one year, whlch woyld normally be a
" certifi cate to that effect l_ssued by the employer, for whom the
" applicant has been v}orloﬁg However, in approprlate tases, the
fol!owlng may also be oonsldered as proof of status, namely: -
hH a Oerhﬁcate issued by unorganlzed workers Un!on
. registered under the Trade Unions Act 1926. -
(i) A certiﬂmte lssued by the Inspec;or having jurisdlcﬂon _
7 overthe conoerned area '

.. I.

@) A Cerﬁfcate issued by the Chief Executwe Offlcer of the
' Janpad Panchayat or the Munlcnpal body concerned, by
, whatever name calied.
(c) A Nomination in Form-1V.
(d) Two Passport.Size Photographs.,”

.Every application referred in sub-rule (1) shall bé accompanied by a

fee of Rs. 10/- (Rupees Ten) payable to the concerned board in cash
or an account payee Demand-Draft.:

Receipt of every application referred to in  sub - rule (1) shall be
acknowledged by the concetned Board.

=




-y

e -

CTy a0e650) - ' ...-‘-.-' ) mﬁum“ﬁamaoaﬁwzoos : DN

L e mm——

.(4) If the officer referred to In”’subnrule (1) is sat.lsﬂed after due Inguiry

_ that'the applitant fuiﬂis ﬁre eilglbiiity cnﬁﬁa 's:p'edﬂed in sub-section *

. BaiiZi T (1}0? Section ‘14 ofthe ‘Act and has complled with the provisrons of the
e et and the Rules made there u_nder, he sh,all enter the name of the

worker as a m'ernber In a Register of members wh:ch shall be )

.|-\-"“'

L #es

. S0 FormVIL
' BT Provided that the authorrzed “officer may, after givmg the
appircant an opportunity of being heard reJect the application |f after

- o enqurry, ‘he comes to the conc!usron that the applicant does not fuifill
the eiiglbrllty crlterra and/or has not complred wlth the provisrons of the _ .
" Aciand thiese rules: s e _' o o ,J
— Provided further that every appllcatron received under sub-rule. ‘ i.
_ (1) shall ordrnariiy be decrded _wlthin "a i;na'xirnum ienod of one month, ' J
e o and in fHE evenf of' re]e"Etion, reasons thereof shali be communlcated :
“to the" applrcant in wntmg ) ‘

SRE ¢ I (T relation ' to a femmber an}‘lléi:ange occurs In any particulars
' ‘ speciﬁed in the idend'ty card re'ferred to In gub-ruie (4) any updating

e s ‘beoomes necessary thereln the‘('méi‘nber_‘shall lntimate the officer
‘referred to in sub-rule'(l') wrthin sixty da'ys from the. date when’ such

change takes place or the updating becomes necessarv, as the.case

'may be tﬁ“e ‘date” and parbculars of such change or the need of

updating and the reasons thereof in Fonn-VII

(6) Where, on receipt of the mtimation referred to in sub-rule (5), the
officer is satisfled that- there has occuired,a change in the particulars -
y . ofthe .mem_b_er as entered in the identity card, or that such partiéuiars
need to be updated, he-shall amefid-the said card and also record the
change which has occurred in.the: register referred toin'sub - rule(4).
(75. If an identity card Is lost, mutilated orthé pages ‘contained
therein are exhausted, the mémber concerned may apply in
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FormVIII to the oﬁicen specifed ilJ,_ sub-rule (1) for lssue of a
Duplicateléorrtrnuation Identrty card The appllcation for'a Duplicate
h Identity Card shall be ‘aocompamed by ar:fee?'OfJ.UPGES Ten only ‘
. = payabie to the Board ,rrrcash or an aocount-payee“ Demand Draft.
‘ (8) Gn recerpt of an applfcabon under sub-rule (7), the officer concerned
shall after checklng its contents with the entries in the Reglster of
. members and satrsfymg himself as to the bona-fides. of the applmtron,
issue a duplicate or continuatron Identity card
Prowded that an application for duphcate dentity. card may be

' rejected for reaspns to be recorded after gwrng the applicant an

e ta

e - opportunity of bemg heard ‘
¥ PR s . N T TR L "-*-’ o A
24. A a -':. ’ “ T ‘.' o | : .-_ - '. v -

Any:person aggrieved- by a decrslon under sub—ruler{4) of Sub rule (8)
- of Ruie 23 may, wrt:hm thrrtyAdays from the *date of such decision,
e prefer an appeal to the Secretary or 'hriy other offlcer. spedified by the
_ Board In ‘this beha,lf (heremaﬁter referred 10 as the appellate ofﬁcer)
e écmemorandum, appreal shall be aocdmpanied!by a oertiﬁed copy of
_': _;; ti)e,order, appeaiqd agalnst and a{ fee of Rs. 10/ éRupees Ten) payable
' to the concerned Board in cash: or an-account. payee’ Demand Draft.
(3) Where the memorandum of appeal is in order the appellate officer
- shall admit the appeai,, endorse thereon ‘the date of its receipt, and
, Shall .enter it in a Register to be .kept.for the- purpose, called the
) ‘ "Reglster of Appeals"-in Form-IX.
9, When an appeal has been admitted under sub-rule (3), the appellate
oﬂ’icer shall reqursrtlon the record of -the case from the concerned

—

) regrstenng .officer, and- shall, on recelpt of -the record, dispose .

2N

of the appeal through a written order after examining

-

L oe
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the reoord of the case and he.armg the appellant and such other

L1 . -
LN ,,..-,-\—
IR Hi

persons,~as he may consideranecesséw

: 1) -.Every emplayer-in relation to an eswbllshmentto which the Act apphes
on the date of commencement of thesé Riles, shall, wlthm thfrty days
from such t_:omf'nencement, shall. maintain a Register in Form-X -

.;.' v O !

. ’ showing details of employment of Members ettplayed by him. ,
(2) ~The Register mentioned in Sub-Rule (1) may be inspected without any
prior- notnce by the secretary of the Board concerned or any other
person duly authonzed by the Board concemed.

-

26. Contcibution to the Fund ;
(_i)- Every member shall contribute to the Fund at such menthiy fate as
. ‘may be specified In the notification issued: by -the Stéte Government:
under section 18 of the Act. The ‘contribution shall .be remitted in
. advance on a monthly or ‘quarterly basis in any of the banks speclf ed
_ by the Board in the district In which the member resides. .
(2) . A memben may authorize his enployer to deduct his’ contnbuti‘on from
., his: monthly - wages: and*“to remlt‘the ‘safme,’ within®fi fteen days from
such deductmn, totheBoard,. ~ -~ -+ =~

(3) © If @ member commits default in payment of contribution continnous!y
o for a period of one year, he shall cease to be a membet,
Provided that if the Secretary of the Board: concerned Is satisfied that
the.nan-payiﬁent of contribution was due to a _ reasd‘nable cause and |
that . the  member s willing -~ to- dep051t the
arrears, he may allow the member to deposit the arrears of h)s . i

4
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contribution anﬁ"‘ﬁifj§iﬁ1%epo§ft made the " registratlon of
W S _I' :
meniter shisll stahd réstared. "'f ’ - '
. 2 S R - N TR T v ‘f' RN f TR .
' ?: t

Sdbjett to the provisions @f the Act and these '}ufé's, the Board concerned
may extend all or any of the tienefits specified in the table below, to the members
(including in appropriate cases, to their dépendints), who Have contributed to the

=y Fund. - - ,
P T R N <y .L ..... z
Benefits — 7' "
: TABLE gr

'1*;.,'_‘ _~Pension. ~ -

. 2L  Old Age Pension =
2. FamilyPension”
-3 Disability Assistance and’ Pen$|on
2.  Assistance for Housing SR
(1)  Loan for purchase or cbnstructlon of House.
(2) " Interest subsidy for Housmg Loan, taken from a housmg finance
institution.
3. Education
| (1)  Schofarship
(2)  Education Loan: '
(3) : Interest subsidy for Education ‘Loan taken from a financial
institution. : B -
(4) - Cash award to meritorious students.
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4 .'.Assistance for ;gcomgaugmentauom b

- ) ¢ Loan'for purchase of Togls andrsmaltmaghlpes ]

R (@) Interest subsidy for supplementary inceme generating activities,
| "‘Maﬂ'fagel\sﬂstanoe, pr—— S

. Medlcau\ssistancg O ST .

\\l.l- " SR - e -

' ‘Matermty Assistance
Insurance Assistance

© N P

(1) GroupInsurance:. .. ¢ oL o |
@ Ass[stange fqr paymene of,InsuLaoce Premlum
' 9. Assistance in Case of Death
' (1) Funeral Assistapce. © -
. @) Ex-gratla Payment
28. Main provision _re;_gardmg ngef’ ts ;- L
(1)  Unless omerwlse speclﬂe:i#by 6r under these tules, no moneys payable
by way -of a Benefit shall Qe paid in ¢ash, but:shall’be credited into the
bank account of the member or other-eligible recipient, as the ‘case
_ . ' may be, mamtalned ina Scheduled bark or a regional rural bank or a
. District Central, Co-operatwe Bank. & .-i.ewns
(2) Detailed provlslons in respect of -ﬂ)@- follewing: matters. concernlng
| : benef ts enumerated Ln 5ul.e,,27 pamehys « T
(a_) nature of benef t; . — :
(b) person to whom benefit shail bapayable,

e R L

() broad gmdelines, if_any, 'gov,‘e_cnlng the rate at which benefit
shall be paid. o
29. Board to notify schemes Iavmq_down _procedural ang o;her residual
matters regarding benefijts ;

The Board concerned shall draw up and, with i‘he previous approval of the

State Gpwernmgnt, notify, in respect of each benefit or group of benefits, specified
in rule 27 a S_cheme laying down procedure, Forms and all. other residuary matters
not expressly provided in the Act and these rules, which shall include :
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3

-

. (i_) - rates at Wthh varrpus beneﬂts Shall ‘payable
(@) proeqdure ahd Form for makloq applrcaﬂpnm

i) proced.ure for an authonty,competehl;to gra;)t sanction.

P ]

vy - any other :ncrdental matters.

] e
: - 3 Tolry Gempliy o8 »
o :\. _" .. :-Ji P U4 RS A ."‘..’ E-‘L A S I
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© b LT e angides

General Welfare Activities : -
(1) In addition to granting benefits réferréd ‘to”in “rule 27 and 28 to

) mdnvrdual member, the Board ooncerned may undertake the followmg
actlvltles with a view to promotrng gener;al welfare of unorganlzed
. Workers, namely: . S
(a) Commlssronlng .suryeys, studles etc to ascertain pattem of
: _' - employmenl: skllls, lncome, wagea apd workmg conditrons of
E workers, and the lmoact o'f yarlqh;; programrpes " of the
= j'.\ E Govemment aﬂ*d th‘e Board meant” for tEelr welfare
: (b) Spreadlng aWaréness ~amon‘g workérs. gfiout thelr statutory
r:ghts procedUre of epforang those a_ghts, - redressing
gnevances ana ,availlng of’ vanous welfare -and development

l', . J:u‘. .-‘,,:.1 lﬂl\ll "
]\ C SChemes - ¥ - --" '." m .' . g'.-.

LT i e L

;() Promotlng health of worflen and chlldcerb, fthe small famrly
[.;.,narms, and ellrnl’natlon of s’oclﬁl eylls llke dnnklng, dowry, chlld.

e,

- marrlage etc. ,
(d) Organizing sports, cultural and [ecr,eatlonal activities for

a ' ' ‘workers, and study tours for groups‘of workers, and
1 (e) any other activities with the ‘prior approval of the State

Govemment aimed at promoting welfare qf yvorhers as a whole.

>

(2) The eXpendlture in any financial year on actlwtres ‘enumerated in sub-

.,

rule (1) shall not exceed five percent of the total expendlture of the
Board concerned in that year.
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31.

32.

(1)

(2)

(4

G

(D

ro in jcati for req i sstablishments:

‘2

Every, employer in refation to an establishment to which the Act

: a‘pblles, on the date of commencement of the Act, shall within sixty

de'ys from such commencement, ‘make an application referred to in

' sub—dause {a) or (b) of sub section (1) of section 22 of the Act in

triplicate, in Form XI annexed to these rules to reglstermg ofﬂcer of

* the area appointed under SéCtIOI'I 20 of the Act.

Every apphcatron referred to in sub-rule (1) shall be accompanied by a

~'démand draft showmg pavment of’ fees f6r the registration of the -
' .establlshment. " :
3)
' "'delrvered to the reglstering ofﬁcer or sent to him by registered post.

Every application referred to in sub—rule (1) shall be either personally

On recelpt of the’ appl!cation referred to in sub—rule (1), the registering

" officer ‘shall; after ‘noting" thereon the date of recelpt by him of the ’
‘ appiicaﬂon, grant an acknowledgement to the appllcant. -

Cer@if cate of Regi 'en:

The Regfstering Officer, after receiving applidation under sub-rule (1)
of rule 31 shall register the estabhshment and issue a certificate or
registration to the apphcatmn within .fifteen days ‘of
recespt of applrmtlon, it '_such eppiicént has complied with
all the requirements, as faid ddwn in these rules and has made the
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33.

@

" to these rules showlng the partimlars of establishments in relation to

@3)

(1)

application within such period, as specified under clause (a) and (b)-of

sub-section (1) of Sectlon 22 of the At The 8erﬁf catid’ of ‘fegistration
to be granted by the reglstenng ofﬂoer shall be In Form-X1I annexed to
these rﬂfes ’ C o R

The registering officer shall mémtam a reglster in Form-XIII annexed -

which Certificates of Registration have been issued by him.

If, in relation to an establishment, any change occurs in the OWnershIp
or management or other particulars specified in the certificate of
registration . the emdloyer of the establishment shall intimate the
registering off‘ icet, within thirty days from the date, when such change
takes place, the date and particulars of such change, and the reasons
thereof.

¢

itional fees and aniendment of register etc :

Where on }eceipt of the inti'mation under sub-rulg (3) of rule 32, the

registering officer is satisfied that an amount higher than the amount,
which has been pald by the employers. as fees fo'; the registration of
the establishment is payable, he shall, require such.emgployer to pay

additional sums which, together wnth the amount already paid by such

employer, would be.equal to such higher amount of fees payable for

. the registratlon of the establishment.

2) .

Where, on receipt of the intimation referred to in sub-rule (3) of rule
32 the registering officer is satisfied that there has occurred a change
in the particulars of the establishment, as entered in the register in

Form-XIiI annexed to these rules, he shall amend the said register and

record therein the change which has occurred. Provided  that  the
registering officer shall not carry out any.amendment in the
register in Form-XI11 annexed to - these rules,
unless the appropriate fees have been deposited by the employer.

R s

oA
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R A the followlng condrtlons, namely g L
’ _(a) . The certificate of reglstratldn shall be: non-transferable,
FOR The number of workers employed shall not, on any day, exceed
the maxrmum number speclﬂed in the cemficate of registration,
and . . .
() Saveas provided in_ these rules, the fees Jpaid for the grant of
“ . s ; ' :regrsl:atlon ceruﬂcate shall. be non refundable
(2) The employer shall lntlmate the change lf any, in the number of
workers or the condmons of work to the Regrsterlng Officer within
ﬁfteen days. N ! L ST

¥ - - M
T LA P A S R R T VLT,
< . ' e = . .

: ‘(1)- The fees to: be*pald fof: the -grafit-of a certificate of reglstratlon under
T 7 irle 32 shalt be as specified below, namiely :

‘unorganlzed workers*to ‘work-on one‘day i

“qa) - isupto100 - T FlRs. ¢ 5000 -
(b}  Exceeds 100 but does Rs.,._ 250.00 .
not exceed 500 o '

(@  exceeds 500 " Rs.  500.00
PP OPIES OF O _' T OF FEES
36. Filing of eal ea IE; teo

(1) Every appeal under sub-section (1) of Section 24 of the Act shall

be preferred in the form of a _ memorandum signed by the ‘

aggneved person or hIS authorized advocate and presented to the
appellate officer in person ‘or sent to him by reglstered post.

[

(1) Every certlﬁcate .of regrstratlon lssued under rul‘e‘32 shall be subjectto

“If the . humber-“of - workers proposed to be- employed as -

eyt Ty

e



E-CH s g, R 0 s apes S C 0

@ it -

38.. Restoration g2 - R .
Where an appeal has been dismissed under rule 37, the appellant may apply :
:appeal to the Appellatel Ofﬁcer for the restoration of the-appeal and if the: appellate - &
officer is satnsfled that the appellant was prevented by sufficlent cause from
-appearmg, the appellate officer shall restare the appeal on-its original number
_ Provided that an application for restoration- under this rule shall not be
entertained by the appellate officer after thirty days from the date of such dismissal., -

39. Hearing of Appeal : A
| (1) If the appellant is present when the appeal‘is called on for the hearing,
. the appeliate ofﬁcer.shall proceed . to hear the appellant or his
‘ ;-agthorized advocate_ and pass- an order .on. the appeal, either.
. confirming, reversing or varying the order appealed against. |
(2) The order of the -appellate officer shall state that points for
: determlnatipn, the decisions thereon and reasgns for such decisions.
(-3)_ . Thie order shall be communicated to the appellant.and copy thereof '
- shall be sent to-the registering officer-against whose order, the appeal
has been-preferred. |

.. Copy of the order of the registering officer or of the appellate officer may be
obtained by the person concerned or a person authorized by him on payment of
fees of rupees fifty for each order on making application to the registering officer or
the appellate officer, as the case-may be, specifying the date and other particulars
of the order made by the officer con'cer,ned. A copy of the certificate of registration
on loss or mutilation of such certificate may at so be obtalnecl in the like manner
and on payment of like fees. ' |
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| All amounts of mpney payable on aaeount of reglstratfon, appeal supply . ~
of cuples or duplicate copla of aertiﬁcate of- regist:ation shal be- patd in the
des!gnated acoount of the Board.. .
42. Contribution by employers: .
(1) Every employer shall contribute to the -Madhya .Pradesh Urban
o Unorganized workers. We!fare Board or the Madhya Pradesh Rural
Unorgamzed workers' Weifare Board as the €ase ‘may be at such
monthly rate as may be spedﬁed in, the nobf catJon tsued by the
e . . State Government under sub-section (1) of section 26 of the Act:
The conribution payable shall be pald by meansdf demand draft in
- favour of the secretary or Such other ofﬁcer-of the such Board as -
' -‘»('2), - The employer commits default in payment of conmbuttnn aftef
issuing a notice as spekified under sub-sectlon (5)- bf section 26 of
* the Act the Board may-issue a certificate. to the Callector of the
District conoemed for the recovery of ﬂ1e amount stated there in as
arrears of land revenue, and the Collector shalfl, thereupon
proceed to recover the amount as arYears of Iand revenue and
remltlttomeconmmed Board el e ‘
‘Provided’ that If an employer submits a repre.sentatlon in
_reply . to a Notice issued under sub-secﬁon (5) of section 26
showing cause. Certificate as above shall be lssued only after
taking such representation into consideration, making such enquiry,
_:  as may be necessary, and passing a speaking order glving reasons
- ‘for rejectingj the representation. '

L .~ - THESCHEDULE -
' List of Employments
: Part-1

- Employment in agnculture mclutf ing horticulture and agro-processing.
2- Employment in dairy, poultry, piggery and other animal husbandry.
3 Employment in fisheries. )
4- Employment in forestry-mcludmg in activities pertaining to ‘extraction and
collection of major and minor forest produce
5 Employment in Sencuhure

I
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. _ Parl 2 _
Employment in qurrying and- extractlon of faterite boulder, bulldmg stone, road g

- 'metal, gravel, murrum, sand and clay.

E‘mplqyment I bl'éahng‘and crushing of’stone. Pt e
Emplpymept_m’bnckl;glnsandﬁleﬂakmgp B A Aan sget, e o
Parg - € T .
Employment in connection with *i6agiRY, unloading, -staé’klng, packing, ¥
carrylng, weighing, measuring or such other manual- work including work
preparatory or incidental to such OperatIOns ¥
(@ inany market or shop or depot or féctory or ware- house or godown or
any other. establishment ;

.. (b) inany.market under the coritrbl of. Market Committees constituted

under the Madhya Pradesh Krlshl Upaj Mandt Adhlnlyam 1972 (No. 24 of

“1973). - - O Tal

Employment in connectlon Wlth loading. of goods into public transport vehicles

" or_unloading of goods thereform and any other operation incidental or
-eonnected thereto. .

Employment in connection yvrth loadmg, unloadung ancl carrying of food grains
into godowns, sorting and cleaning of food grains, fil fling food grains in bags,

R stltchlng of such*bags and-such-othef - work incidental and connected thereto.

. _‘.l\.‘. oL -_". . é .. Pal‘t,4 . - . ...._-’.
Emp'lbyment in Khadl, handloom and powgtloom industry. -~
Employment in blea ?am& .dyeing and-printing of cloth '
Employment in tallo .

‘Part-5 7 ¢

. Employment in makjng ofjncegnse sticks (agarbatt]) .

Employment in embro:dery, smocking and maklng of. ready -made’ garments.

. Employment in making of papad, ‘bickles, jams; jellies, other preserved food

- - items; ready-to-usa spices-and-condiments. . _
‘Employmient in cooking food.

Employt‘nent in maklng of toys.

L

~ Part6
Employment in tannhing and processing of leather.
Employment in making and repair of footwear and other leather.

Employment in cleaning-and seavenging services.

Part-7 .
Employment in rag picking. ‘

Employment in door-tg-door oollectlon (and sale) of old newspapers (raddl)
and discarded articles (kabadi).

Employment as hawker and street - vendor.
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Mctor transport workearsl as deﬁned in Mozor,pgqsgon-Workers Ag:t,k 1961
‘N0 276f1961). | e e

Employment in plying bf cYc!e*r‘ c‘kshaws, auto-nckshaws and taxis, but not
qualifying as motor trangport warkers st

Employment in Flour, Oil,. Dl andea.M:lls L ELT L
Employment in Private Security Semces

. Employment in plastic lndustnes

Employment in Wood Working Units

Employment in Utensil- makmg ‘

Employment as Aftisans eg. Blacksmith, Carpenter Potter Cobbler, stc.
Employment in Durie & Carpet-making -

Employment in Fireworks and Maich industry.

Employment’in making cartons and other packing matenals
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. - Form-1
. (SeeRule 20(2) '
Madhy&‘Pradesh ‘Ruiral Unarganized Workeér's Welfare Board/ Madhya
Pradesh Urban Unorqamzed Worker's Welfare Board

\\\\\

BUDGET FOR THE FINANCIAL YEAR

Part-I REC,EIPTS-_- -
Head. . - Actual Estimated | Actual Estimated
A Receipts,  in | Receipts for | Receipts ;.  in | Receipts
the previous [the current|first’ - three|for  next
financial, year | year as per | quarters of the | financial
R LR - | Budget: . | current year year
(1) (2) : (3 4 (%)
Cess received . .
Contribution - |- - - | )
received . from |- '
members -
Grant received
from . State
Government
Contribution
received  from
employers
Interest
Other Receipts
Total Receipts
: ) ] _J
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_ Part-II EXPENDITURE -

. C ..

Actual .. | Estimated
Expenditure | Expenditure
in. the § for - _the
previous current year
‘financial ~ [as -
year ......., | Budget

| Actual

Expenditure In
first three
quarters of the

per-| current year

LN

year

Estimated
Expenditure
for _. next

finandlal

(1)

(2) _13)

1)

Expenses on meetings of the

Board

--(5) R

‘1.1 TA/DA of Members '

1.2 Refreshments -

1.3 Other Incidental Expenses

Total (1)

Expenses gn Staff

2.1 Pay & Deamess Allowance

2.2 Medical Allowance

2.3 House Rent Allowance

2.4 Travelling Allowance/DA

2,5 Loans and Advances

2.6 Others

Tatal (2) -

Office Expenses

3.1 Water & Electricity *

3.2 Rent and Taxes

3.3 Stationery & Printing

3.4 POL Expenses

3.5 Furnityré & Eixtures - -

-3.6 Jelephone Expenses.

] 3.7 Postage & Telegrams .

3.8 Books and Periodicals

3.9 Liveries -

3.10 Other Contingent Expenses

Total» (37) d

Capital Expenses

4.1 Purchase of Vehicle

4.2 Construction/Purchase/
Repair/Renavation of

Building _

4.3 Purchase of Equipments

4.4 Qther Capital Expenses -

Total (4)
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Head R | Actual i Estlmamd Actual ._ . | Estimated
Co e | Expenditure’| Expenditure | Expenditure In Expendlture
ST . fin, - the|for... . . thé | first three | for ' pext |
e pmvlqus Ctlrren;_ year | quarters of the | financial
I SR _‘ : S +ﬂnandal as’ . per| cument year year,
. - - s e T . ar Buﬂa

o N 0 I 1) N O M 1 )
. Expenses on. benefit as{ - |- . N . Ly
~speaﬁedlnkule27 : : - .o "

5.1

¥

P

9.2

—

53

e at
e

54

5.5

156 A

Total (5)

t

3

3

.i_.' ]
15k
1
¥
{ b
iE
b
e

Froa gy et

Expenses on General Welfare ..
Activities as deﬂned ‘in Rule| !
27 . - .

&b SR

61 -
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Place ;. - ° : ‘ S Slgnatureof Secretary =
Date : . M P ‘Rural Unorganized Worker's Welfare Béard .-
Sl o M.P. Urban Unorganized Worker's Welfare’Baard-—.
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TSN S P.artznl.SUMMARY

: T o Head. Ll . . . Amount
- '-{ . "- :(1)‘.‘-'-' - . ;. SR P (2)

Estimated Total Receipts

= | Estimated Total Expenditure - S )
! Estimated $urplus/Deﬂcftf[1—2]

-
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Eard i
S
v
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v
]
v

' Place
Date

K : S|gnature of Secretary
.+ MP Rura Unorganized Worker's Weifare-Board .
Ceo o MBS Urban Unorgamzed Workel."s Welfare Boardl'

S RTTCNE IR RO
&
g ..‘.‘(_.'l.
-a -’

o
= .
- " - "-
.
- : .
.
o , p

. A T L LT et
T e L T s, R L. Y R ) - S =
- X * - -
2 PR BT L SRR SR SR PNy, KU N P N 3T S s | T a4
X I = T4 I P LR L AR LoR Rl T ) '.n \.J

R
Y

7
3

s LA
B, il

i a
3
! P
;oo
H Y
) £
) N s
- -3
4 ‘i‘g:' -
g
B
3 i1 .
J'h : ' - ’
. .
] 8 . S
i £
‘i.n‘.

...u.t
P e
Rl S ST RS

ey

|
-
I




ey g, Rt 30 #rfter 2005 VR

b + .. FORMH
(See Rules 20)
M.P. Rural Unorganized warkers Wélfare Board I
- M.P. Urban Unorganlzed workers welfare Board
ANNUAL REPORT ON THE FUNCTIONING OF THE BOARD
1. Name of the Charman and CoeE
_Secretary of the Board.. '
"2, Lst of the Directors and Members
_ of the each Board.
3. 31 Cess Recelved during the
Flnanclal year to the ead1
Board. . o -
3.2 Income . Recelved from
Registration etc. .
4. Total newly. Registered members : ‘ R
—during the flnandal year in the' -
. Board. -~
5. Total members of unorganized
waorkers in the.Board. ‘
6. Details ‘of the Welfare Actiwhes during the Fnanclal year done by each Board for
- - Unorganized Workers Member. -
S.No. ~Name of Scheme. Numbers of Benefited Amount
ST " Unorganized . Workers
e . Member . '
()" (2 . (3) - 4
1. h . .
2,
4 ‘ | | -
7. Details of otherWelfare Activities, ‘
8. Details of other main activities done

by ‘each Board.

i Secretary
M.P. Rural Unorganized Workers' Welfare Board/
M.P. Urban Unorganized Workers' Welfare Board.
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'APPLICATION FOR REGISTRATION AS:MEMBER -

a P P S Sy
-

1. [ Name

2. | Name of Father/Husband ] -

3. | Address :
(i) Current Address

() Permanent Address

Whether 5C/ST

5. | Date of Birth

Marital Status

-
is.
2

7. Name and address of Employers for whom

.
o i e tiog: o ad o s i
S

da Lt g
af .-_.w?._.*s...
T

(Bank) (Enc 2se DD)

.' worked In last' 12 months .. ‘. . -

b S, [Name | Description & | Registration | Deslgnation | Date of | No.  of | Remarks

& No.{and = [‘Location °~ of | humber ' of | & nature of | commencement | days for
HE ! ° | address | establishment | establishment [work * | and  condliision ] which
dE of where © .| performed | of employment adtually
[: 53 .| employér | applicant {by. the| Comm- ] Conclu~| employed
H Is/was | applicant  j-ence- |slon '
% employed - ment
P 112 13 4 5 6 . |7 _ |8 9
. 1 [ 1

'Ji - Total ;

{4 . ,

£ 8. ESI/EPF No. (if any)

it £

Je

G 51 (i) ESI'No.

S 45

4 (1) EPF No. '

@ ‘ 9, | Manner in which application fee has been

,5. ) pald . - :

o (i) In-cash, at office of the Board

b % {enclose receipt)

b 9 (i) D.D. Now.rrr. s date .., oo

o 4rawn on (Branch) of..........ccecce.
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. . BN -+ - ’ i :‘" ’*Zb" o —— \ . CH TN
10.- | As per-the nequlrement of Rule 23, the| - -
- | following. are endosed . SO '
(1) Proof of age j 777 . {(Give description of documents endlosed)
- - - - . ‘l' - - ..-e T . - -
-t o S "'-.

(2) Proof of employment .as .unarganized | (Give description of dommentsendosed)
worker In the estabilshments mentioned in
SNo.7.

Ty

(m ' .
) : —

(3) Nomination:In Form IV

(4) Two passport slze photographs

The above facts are true to the best of my knowledge and bel:ef

I undertake to regularly pay my menthly contribution .3s .member at the rate
prescribed hy the State Government and In the manner prescribed by the Board.

. | request that I may please be reglstered as Member under Secdon 14 of the :
Madhya Pradesh Asangathit Karmkar Kalyan Adhimyam 2003 . .
Place: - - | Signature/Thumb lmpressian of 3 .
-, | Applicant e e}
L . A
Date : " | Slgnature/Thumb Impression of .

person identifying the Applicant.

L

I_der:tiﬁer‘s Name and Address
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I-hereby nominate the fellowing pemon/persons as my nghtful hefrto' 3

dues. from Madhya Pradesh Rura!" Undrganized, Work

-Welfaté Bogrd/Maghy

" Urban Uncrganized Workers WelFare B3GR RYTbahdl Tﬁ;d'ler\wemso it ""‘h—j-—_-. -
Sr. | Name énd address- Date; of Relatibnshlp In case” of“:' Srce
No. | of the nominee(3) | birth of the Fwith = | minor;. e M|
: Nominee Member - | name  -of | th
: T L guardian -
1) (2) (3) 4
. e LR o o -.,_. ) s
Place: ' Signature(Appllcant) 7zl
T UL JEECTTRN PR -: ity B e e S ]
R ' P R L * AT
Date: Name of app}icant]membe,r el P t -
L~ - . Y 1 -

) _—

Address :

Signature (Witness) :

"Name of witness :

Address of witn_es§ :

g .
' ,P‘chdesh -

. .57

By,
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<o - [See Rule 23(4)}
M.P. Rural Unorganized-Workers Welfare Board/
"M.P. Urban Unorganizeéd Workers Welfare Board

. REGISTER OF MEMBERS

| Sr. | Name of | Father's/ | Male/ | Whether .'Registration Address
No. | Member | Husband's | Female | SC/ST | No. & Date | Permanent | Current
Name : '

1) 1(2) 1(3) 1{4) (5) (6) (7 (8)

Date | Nature of, Nomihee] Rate jPaSSpo-rthate 'of] Signature | Signature ' of
o

of. (Employment Lo [of | size issue (of the | Authorized

Birth | Designation . | Contri- | photo- |[of - | applicant | officer of the:
' ' | bution | graphs "[idéntity [ . Board

. ’ | - ~jcard .

) (0) . (1 .\ (2) (13) 1. 14) | (%) -(16) -

-

A3
e B
-2
A
E ¢
o
b

X \.,-:-FMQ.Q%M. Shvaoido., . .r.;.;,’
L] )
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FORMZVE
- - e g [§qenglll!e, 33(ﬂ)l PR T T I T I G T
M.p:Rufaf Undrjanized Workers Welfare Board/ | o . o oo
M.P, Ufban Unorganized Workers V\felfare Board. | _phategraph
MEMBER'S IDENTITY CARD . T
© PART-I
GENERAL PARTICULARS

1. Name of Member
2. | Fothers/Husband's Name
3. Male/Female
4. | Date of Birth ]
5. Address : :
' (1) Current Address A

(2) Permanent Address ~.
6.~ | Details . of establishment
- where employed at the time

of registration
7. [ Nature of Job &

Designation . |
8. | Registration No.
9. | Date of Registration N
10. | Rate of Monthly

" | Contribution

T e o

Date & Place of Issue

Date :
. Place:

Signature & Designation of the
Authorized Officer of .the Board
(with offlce seal)




. tnznﬁﬁn ﬂﬁmﬁt ﬁ?ﬂﬂiao aﬂha'zoos, o
T T PART 3¢
DE[AILSﬂFEAMILSF_MBﬁBEﬁ&.NQMINEES
. b - .‘_.-h’. g E }’"
- 'Bate ofNominatJor_l Yoo
- Detalls of Family ™ ;- PR .L--;‘_.-,,.-' LR e
Sr. jName -'. . of | Relationship | Date . of Incase of Whethgl:. ) Signature of
No. |.family Jwith birth Minor, nominated as | Authorised
. | member - |.member “Iname qof |a, nominee, | officer of the
O - | guardian™ [ and if yes, | Board
i '._spedﬁed T
L ) share., ' In
- - _| benefits ;
D@ 1@ -~ @ & _[6 - @) - ;
| I ) . ' t
: | 1
‘e-.-. ; % .
.  [;
: £
PART - III | i
DETAILS OF EMPLOYMENT - _
Sr. | Description & | Name and | Designation’ . Dateof No. 7 of éignatiwe of %
‘No. - | Location of-| address of | and Nature | commencement | days for f employer or ‘-,{' .
<" 7 Establishment | the - of work | and conclusion of | which representative ‘E
where employer | performed employment actually 3lE
unorganized by member | Comm-- | Conclu- | employed A
worker . s ence- sion kD
employed . ‘mane 3
1 @ - {3} (1) (8) (6} (7) (8} X
' - e
A
H - - f}*
, &t .
a o
oh
Y
i 3

3&&(?4@1.. o

\R 3\
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L ST o mm B30 mmos - gee . T=396:(75).
s TR fPA'RT S T N ._ .
. T~ i ..DET AILS OF BENEFITS'RECENEDFROM THE BOARD
"i/:"sq"lﬂ"\“’-‘(‘{‘h“'z ul-."tr"i ’ ‘-*’l-)!?‘.eﬁ‘!
a 13f I‘."dan,' no: ] . |
: S ) . - , .. of Signature
Sr. | NameofBenefit |, Dateof | Sanctoned | Dateof - {instEliments | : of ~ |
No.-|. sanctioned - ‘sanction amount payment' | In which to. | authorized |
: o T be offider- | *
1 S _ -recovered |- o .,
1@=. - 143) (4) (5) (6)_ (7):
-'1'_-.‘ . ) . -
- p g __..{ u -
Date-& Place of Issue ] S!gnature & Dessgnatxon of the
Date : " ‘Authorized Officer of the Board
Place: - {with office seal) .
.
%




Place :°

Signature. of Applicant/Member

wm%m TA9H, 1’«13: 30 aqﬁ'q zaos
- - ﬁ_ .
) "t THORM - VI ”
[Sea Rule 23(5)]
ETEY D > FRUNR A T -" 1?‘ (pT, J” B ‘-— \-“'l “ l ' -
APPLICATION FOR AMENDMENT IN IDEN"ITI'Y CARD
1 Name of Member .~ = 77 © {UTT - )
2. .. : Name_bf_Fq&eis}Husbands ‘ koo - SN a e |
3. .| Male/Female
& {Dateof Bitp
1 5. Address :
(1) Current Address
(2) Permanent Address - )
6. . Nature of Job/Employment
A7 -Registration No. - =
8. Details of Board's Qffice- where
registered as Member' _
3. Date qf Regist:atlon o
10. Detaus of feques'aed amendment
Ttem to-be-_ g Present Requested ' | Whether Reasons for | In case of | Remark .
amended | Entry Entry requested | amendment | additional
o L entry is In - family
tleu of, or member,
In addition date of
to present addition
: entry?
(1) « 1(2) 3) . 4 (5) (6) (7}
Date: &
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[ CoffA VI
-~ "[See Rule 23(7)]

. APPLICATION FOR Dupumﬁs mmm'v CARD

LAEEH)

oy —

Place:

N 'Hameanember~ R
RERE Nam_enf Faﬂlerslﬁusbands
3. MaIeJFemaIe
4, Address :
{1) Current Address
(2) Permanent Address
5. Whether SC/ST
6. Marital Status (Married/Unmarried/Widow)
7. - | Date of Birth '
8.. ‘| Name, Address & Registration No.
of the establishment where
gpptscan!: Is working
9, Narne and address of employer
10. Nature of Job/Employrhent
11~ 4 ESIJEPF No,
12, Date since when wor'ldng for
current employer
13, Registration No. as member
14, Office of Board where reglstered
as member
15, Rate of monthly oontribubon .
16. Month upto which contribution
paid
17. -|Reason for requesting issue of
duplicate Identity Card
The above facts are true to the best of my knowledge and belief,
My criginal Identity Card is being surrendered herewith.
Two p= :port size photographs are endosed (where applicable)
Date : .

Signature of Applicant/Member




396(78)

‘Sr.” | Appeal { Name .~ of Date of Details of order appealed Mode: of
No. | No. .|the .| submission | against N .| payment
: | applicant of appeal | Designatian Date of’ Gistﬂof of . fee
of officer Jorder |order -{and
who 7 {amount
passed the .
, - order . ‘ _
Q) i@ [(3) 4 5) (6 A7) @
] -' 1 *
T:-;j
\ LS
) E
I 1
t . §: e o
] |
\._ _‘ )
i . ~ - v
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Jl
E REGISTER osunenmmﬂmmens EM ehoveo BY THE £MPLOYER
0 : aﬁnmﬁnms AMONG THEM' :
h P i -
;féi.u ] b . e :‘ i - . .- . . i T
B U 1. | Name and address | - | 3. .Name- - apd|- . - "o
2t of  establishment ' permanent -address
‘fn , where unorganized of establishment
o worker is worklng - : ' -
rpR 2. | Name - of | 4. [ Name and address
ff establishment of employer
i S— ‘
A5 _ ; 1 Pergmanent Home
Sr. smi;ngf . :ﬂﬁ Father's / e:ﬁgﬁfm address of workman _
-_ ' . No. workman | sex Husband's Name designation -(village ?Jr}gtt T)ehsi! and.
(H _(2) (3) (%) (5) (6)
1 = - . - =
3 -
3
a )
) - Date of Signetureor | Dateof | )
) S; Local Address | Commencement of thumb termination of t':?:fngég;
) Employment impression- employment A
(@ @) Q) (16y. (y
1 ) . - . _
2 -
3 -
- 4 d T
Se. | If- the, unorganized Worker | I the. unorganized | Whether Reroarks
No. | Is/was member ' worker has ceased to | member has
be member authorized
Registration Date of | Date Reason for | employer under
Ne. Registration. | since cessation | section 26(2) to
when deduct
ceased contribution, .
and, [f -yes,
menth & year
since when
. } authorized ~
(12) (13) L (14) (15) - (16) (17)
1 ' :
2 -
3
4 . .
- - .y

Sy Ao o e
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306080).. . . . - .. wﬂmmﬁﬂmw 3112005

. FORMNO. X1
{See RulE31(1)

o7 APPLICATION‘F@Rs REGISI'RAZ[ION"QE ESTABLISH! MENTS EM&LOYING
NN 'UNORGANIZEDWORKERS ..

[3. [Name and locaion of the] ) SR
" | establishment where unorganized | : .
workers are employed :

2 .Postal address of the establishment

3. | Full ‘name and -permanent address
of the establishment, if any

4, | Full name and address of the
manager or person responsible for
the supervision and control of the
estabhshment

5. | Nature of work in the establishment

6. -.Ma;irrium' number of unorganized

workers to be employed on any day

[7. Particulars of Demand Draft R Y yp— Date
Coe Drawn on (Bank and Branch)

-

‘ I-)eciai'éi:ibn'by- the 'emjﬁojer : |

(1) I hereby declare’ that the particulars given above are true to the best 'of my
o ‘knowledge and beljef.

.(2) I underfake to abide by the provisions of the Madhya Pradesh Asangathit Karmakar
Kalyan Adiniyam 2003 and the Rules made tpere under.

PRINCIPAL EMPLOYER
SEAL & STAMP

OFFICE OF THE REGISTERING OFFICER APPOINTED UNDER THE MADHYA PRADESH
ASANGATHIT KARMKAR KALYAN ADHINIYAM, 2003

-

-

Date of Receipt of Applicat:’on :

R PR - , ' Signature & Seal of Receipt Clerk
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" Madhya Pridesh ASangathit Karmakar” Katyan- d lnlyam 2003330 the Ruleg.- made:thiere. . .
T undentoﬂ*ue.followmg estahllshmgnt, subjecttd* ‘€condl ons:f‘a’lﬂﬁpgyn [nqi‘e‘;ﬁngexure' L

i Name of the establishment e e A s <& g
2. | Postal 'address location of the ' : "
establishment - d. o i .
3. | Name and addless of the employer BN t - IEEE -
4, | Nature of.work in the establishment . |- . .
5 Malumum number of unorgan PR U NS o .
L | warker to be employed on any day by C e Ry e & W
the emplayer : L I T e e
: l. . N ) ~ .
{6, [Probable date of commencement: and o, omies ke ; -
oompletton of work o T~
- PR R % A __v_._‘._,'. Db g
7. Othe.r particulars “relevant. o the R ERE IR B £ - > .
. [ employment of unorganized workers MR Hheatr e
— ST ::.;-._,%'5-_.-_":_.-";."_ — ‘ ';-'. : .
- ,, E ,'.. : " "..'. of Signature gftheaegisterlng Off cer with seal

| .‘\'L-qu.—ﬂ— ....-_,._- -

The reglstrauon granted herein aboma in subject to the followinge
conditions: -

(@) The Cer!:iﬁcate of Reglstratlon §hall’bé non-transferabie’ ‘J o Y

(b) - The number of workien employed or unorgamzed workers in the establishment-
shall not, on any day, exceed the maximum number speclf‘ ed in the, Certlﬁcate of
Registration;

(c) Save. as provnded in these Rulés, the fes paid for the grant of Reglstratlon

: Cemﬁcate shall be non-refundable;

(d) The rates of wages payable to unorganized workers: by the employer shall not be .
less than the rates prescribed under the Minimum Wages Act, 1948 (11.0f : 1948) for ~ &7
such employment where ‘applicable and where the rates have been ﬁxed by—_-: L e
agreement, setdement or award, not less than the rates so fixed; and . _ - g;'.(—. A5 i ,—“

(e) The employer shall comply wnth the provlslons of the Act and the Rules made there-" -‘ -

.' '_ B under_ o - . ‘-. . .‘:’ .,1-:-—“.-‘ -y
* '1 .




. . \l—\\\ 1
’i“ps%,csz) mm -wm', ,f{afas 30 2w 2005 S
e mwmrxm
(See Rule 32(2)
RIS O ESTAbSpNTS
- -{Sr..-] Registration | Name. and [Name of‘|Nature | Name - -and | Maximum . Be'g!i_qrtfé'
“INo..- .}No. -and Addr&ss of | the.. of | permanent number .of | . .
‘ {Date - | | employer | work 1 address . of .unqrganlzed .
. &stabl[shment and his Establishment | worker to
. where -1 address: be
+ unorganized emiployed
| worker is on any day
| I employed - :
(1) (2) (3/) 2 1) (3) (6) 7y (8)
. ""0":_‘
) & =" By order and in the-name of
B Governor ofﬂMadhya Pradesh
: " (Neeraj Dubey)
. Deputy Secretary, Govt. Of M.P.
: - Labour Department
i

Priwes, (AW o1 AER TRER, WRESE T WREN 40 ey, Wree A ke g weim—2005.
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